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Y CENTRAL ADMINISTRATIVE TRIBUNAL
' GUWAHATI BENCH

O.A. No.145 of 2009

DATE OF DECISION: 16.09.2009

Md. Eakin Ali Sikdar

J N Applicant/s.
Mr. H.K.Das
T e ettt bee e aeeeaaeere et rn o reeerae et anranns et Advocate for the
Applicant/s.
- Versus —
Union of India & Ors.
¢ieeenn......RESPONdent/s
Mr. Kankan Das, Addl. C.G.S.C.
O SRR Advocate for the
Respondents

CORAM
THE HON'BLE MR.M.K.CHATURVEDI, ADMINISTRATIVE MEMBER

1. Whether Reporters of local newspapers may be allowed to see Yesltg/

the Judgment?
2. Whether to be referred to the Reporter or not? Yeslplo/ '
- 3. Whether their Lordships wish to see the fair copy
of the Judgment? Yes/No

Judgment delivered by Hon’ble Administrative Member



ot

CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHAT!I BENCH

Original Application No. 145 of 2009
Date of Order: This is, the 16" Day of September, 2009.
HON'BLE SHRI M.K.CHATURVEDI, ADMINISTRATIVE MEMBER

Eakin Ali Sikdar
Son of Hazi Hazrat Ali
Postal Assistant (under suspension)
Barpeta H.O., Resident of North Barpeta
Near Petrol Pump, P.O: & District: Barpeta
PIN: 781 301, Assam.
....Applicant.

By Advocates: Mr.S.Sarma & Mr. H.K.Das.

-Versus-
1. The Union of India .
Represented by the Secretary
Ministry of Communication
Department of Posts ' !
New Delhi- 1.

2. The Chief Post Master General
Assam Circle, Panbazar
Guwahati - 1.

3. The Director of Postal Services (HQ & M)
O/o the Chief Postmaster General
Assam Circle, Panbazar,

Guwahati-1.

4, The Superintendent of Post Offices
Nalbari Barpeta Division
Nalbari-781 335.
...Respondents

By Advocate : Mr. Kankan Das, Addl. C.G.S.C.

ORAL ORDER

M.K.CHATURVEDI, MEMBER (A):-

Applicant is aggrieved against the order issued vide Memo

No.E1/GPF Class-lli 08-09 dated 25.05.2009 by the Respondent No.4 by

A
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which he was prevented from withdrawing thé amount of Rs.2,50,000/-

from his GPF account.

2. Mr. H. K. Das, Advocate appeared for the Applicant.
Respondents were represented by Mr. Kankan Das, Ieorned’AddI. Standing

counsel for the Government of India.

3; -1 have heard the rival sAubmissiorlls. The brief facts of the case
are that the Applicant is a Postal Assistant in the Barpeta Head Office
under Balbari Barpeta Division of Department of Posts. thle working as
Postal Assistant in the Barpeta HO,‘Apvpliccnf was served with an order
dated 08.03.2004 by which he was placed under suspenéion with

immediate effect.

4. On 23.05.2008 Applicant - submitted an applico’rion,v for
withdrawal for an amount of Rs.2,50,000/- from his GPF account for the
purpose of solem'nizing the morfic‘ge of his daughter in "rhe’mon’rh of
December. It was stated that at that point of time Rs.3,35,202/- were lying:
in the credit of his GPF account. Thé ‘_‘dmoun’r was not released.
Consequently, the marriage was postponed to the rﬁonth of November,
2009. Again fhe- amount was not released becouse}vin the opinion of the

ReSpondent No.4 the Applicant was not entitled to withdraw the amount

“from his GPF, till the conclusion of the criminal case pending against him.

S. Mr. H. K. Das invited my attention on the prescription of Section

 3., of the Provident Funds Act, 1925. This reads as under:-

“A compulsory deposit in any Government or
Railway Provident Fund shall not in any way be
capable of being assigned or charged and shall

\



not be liable to attachment under any decree or
order of any Civil, Revenue or Criminal Court in
respect of any debt or liability incured by the
subscriber or depositor, and neither the Official
Assignee nor any receiver appointed under the
Provincial Insolvency Act, 1920 (5 of 1920} shall be
entitled to, or have any such compulsory deposit.”
6. Learned counsel also invited my attention to the decision of
the Hon'ble Supreme Court rendered in the case of Union of India vs. Jyoti
Chit Fund and Finance and Others, reported in AIR 1976 SC 1163. In this
case, Hon'ble Supreme Court has held that shortcut may often be a wrong
cut —in law, as in life. Technicality will not give any force of law and justice,
where substantial public policy which humanistically protects provident
fund of Govt. servants from claim of judgment-creditors to attach in
satisfaction of decrees. Provident funds deposits are excluded from

attachability under the provisions already adverted to under Section 3 of

the Préviden’r Funds Act.

7. In view of the clear prescription of Section 3 of the General
. Provident Fund Act, 1925 and the decision of the Hon'ble Supreme Court
{supra), there is absolutely no doubt that the amount in question is not
attachable. As such, the order passed by the Respondent No.4 vide Memo
No. E1/GPF Class-lll 08-09 dated 25.65.2009 (Annexure-7) is bad in law. Ex-
consequenti, the aforesaid order is set aside and Respondent No.4 is
directed to release the amount of Provident Fund, as prayed for, subject to
the availability in the credit balance in the GPF account within a period of

15 days from the date of receipt of this order.

8. In the result, the O.A. stands allowed. No costs.

Y



9. Send copies of this order to the Applicant and all the
Respondents by Speed Post. Free copies of this order be also supplied to

A

the Advocates appearing for both the parties.

(M.KCEHATURVEDI)
ADMINISTRATIVE MEMBER.
/BB/
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
| GUWAHATI BENCH :: GUWAHATI
OANo. 75 of 2000 |
Md. Eakin Ali Sikdar. . .APPLICANT
- vs -
Union of India & Ors. ..RESPONDENTS
INDEX -
- 8kNe. Particulars - Page Nos
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2. | Listofdates..................coccocvveeenrenn. lto IV -
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4. Verification ... 1.
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH :: GUWAHATI

OANo. /&S of 2009 .

‘Md. Eakin Ali Sikdar. . APPLICANT

Union of India & Ors. ..RESPONDENTS

! ‘ SYNOPSTIS

That the applicant is a Postal Assistant (under
suspension) in the Barpeta H.O. under the Nalbari- Barpeta
Division of Department of posts. The‘applicant joined the
gservice under the respondents on 15.02.1979.

That the applicant while working as Postal Assistant in
I.he Eérpeta H.0. was served with an order dated 08.03.2004
hy which the applicant was placed under suspension .with
immediate effect. However, fbr long 3 % years no subsistence
nllowance was granted to ‘the applicant. After several

gepreéentations and continuous persuasion the respondents

' linally issued the order dated 19.07.07 by which subsistence

allowance was granted.

That on 23.05.08 the applicant submitted an application
lor withdrawal of an amount of Rs. 2,50,000/- (rupees two
lacks fifty thousand) for the purpose of solemnizing the
marriage éf' his older daughter in the month of December,
2008. The applicant has got an amount totaling to the tune
of Rs; 3,35,202.00 1lying in the credit of his GPF account as
on 2008-09. The respondents afterv the receipt of the
nppli;ation dated 23.05.08 kept the matter pending for

. wonths together making the appliéant to move from pillar to '

' posts for releasing the money from his GPF account. However,

till December, 2008 nothing was done towards the release of
lhe said amount from the GPF account of the applicant and as
4 consequence the marriage was postponed to the month of

lovember, 2009.
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That after a lapse of one year on 25.05.09 the 4%
respondent has come up with an order under No. E1/GPF/Class-

I}I/OB—OQ stating that as per the advice of the CGSC, CAT

'~ the applicant is not entitled to withdraw the amount till

.he conclusion of the criminal case pending against the
applicant. '

The Government of India vide memorandum no. G.I., F.D.,
lo. b/54397R. II/28 dated the 29™ October, 1828 very
clearly stéted Fhat no portion of the money misappropriated
by the official can be made good from his GPF money.
Horeo&er, there is no service Rule which provides for to
hold up the GPF contributions during the pendency of
riminal proceeding. Therefore, the contribution made by the
vppliﬁant in the GPF account solely belongs to the applicant
ind the respondents have got no right to held up the GPF
contributions of the applicant. The respondents only with
lhe sole purpose to harass the applicant and to make the
life of the applicant miserable have passed the illegai

rder dated 25.05.09 which is in gross violation of
Constitutional provisions. The applicant submitted an appeal
lated 06.07.09 for redressal of his grievance, however on
lhis occaslion also the respondents sat over the matter and
having no other alternative the applicant have approached
'his Hon'ble Tribunal praying for justice.

Hence the present original application.

% % de &k K

FﬂedbyA

. oL
e O
"X/’M q;)’,o’}'pq'

Advocate
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

15.02.78

01.03.79

48.03.04

18.07.07

23.06.08

GUWAHATI BENCH :: GUWAHATI

-
OANo. 775 of 2009

IST OF

The applicant joined the Kamrup Division of the

department of posts. [ANNEXURE- 1] [Page- 12]

The applicant joined as T.S. Clerk in the Sarupeta
Division. [ANNEXURE- 2] [Page- 13] |

Order under Memo No. F1-01/KVP/BPHO/03-04 by which
the applicant was placed under suspension with
immediate effect under Rule 10(1) of CCS (CCA)
Rule, 1965 . in contemplation of a departmental
proceeding. [ANNEXURE- 3] [Page- 14] |
Ordérl under No. F1-01/KVP/BPHO/E.A. Sikdar/03-04
dated 19.07.07 by .which the respondents granted
the subsistence allowance equal to the amount of
leave salary which he would have drawn had he been
on half average pay i.e. 50% of the basic pay
along with other admissible allowances. [ANNEXURE-
4] [Page- 15] |

The applicant submitted an application  for
withdrawal of an amount of Rs. 2,50,000/- (two
lacks fifty thousand) from his GPF account for
solemnization of marriage of his older daughter in
the month of December,08. However, due to the non
release of the amount by the respoﬁdent
authorities the - marriage was  postponed to

November, 2009.



© 25.08.09

(16.07.00

November’
2009

IV

Order under No. E1/GPF/Class-III1/08-09 issued.by
the 4" respondent stating that as per the advice
of the CGSC, CAT the applicant can not withdra%
the amount from GPF account till the conclusion of
the‘criminal case pending against the applicant.
[ANNEXURE- 7] [Page- 18]
Appeal submitted by the applicant ventilating his
grievances stating that the respondents have no
right to held up the subscription made by the
applicant in the GPF account and there is no Rule
in the service law which provides for such action.
[ANNEXURE- 8] [Page~ 19]
Proposed month for the marriage of the older

daughter of the applicaﬁtf _ |

%* % d %

Advocate
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH :: GUWAHATI

OA No. / %{ of 2009

BETWEEN
Eakin Ali Sikdar,

Son of Hazi Hazrat Ali,
Eostall‘Assistant (under suspension),
Barpeta H.O0., resident of North Barpeta,_
Near Petrol Pump, P.O & District-
Barpeta; Pin- 781301, Assam.

| APPLICANT

-Versus-

1.  The Union of India
Represented by its Secretary,
Ministry of communication, Department of

Posts, New Delhi—l.L’//,

2. The Chief Postmaster General, Assanm
Circle, Panbazar, Guwahati- 1.
. C/
o 3. The Director of Postal Services,

(HQ & M), O/o the Chief Postmaster
General, Assam Circle, Panbazar,

Guwahati- 1. C////

M ~

4. The Superiqtehdent of Post Offices,

Nalbari - Barpeta Division, Nalbari-
781335.

./ .

U RESPONDENTS

Eoviceu AU Sikdete ,



DETAILS OF APPLICATION

. PARTICULARS OF THE ORDER(S) AGAINST WHICH THE APPLICATION
18 MADE; |

The present application is directed against the impugned order

dated 25.05.09 issued by the: 4t respondent [Annexure- 7] and

this application is also directed against the illegal action of

the respondents in not releasing the G.P.F amount lying credit in

the account of the applicant.

2. JURISDICTION OF THE TRIBUNAL :

.The applicant further declares that the subject matter of the

instant application is well within the jurisdiction of the

Hon’ble Tribunal.

3. LIMITATION :
The applicant further declares that the application is within the

- limitation period prescribed under Section 21 of the.

Administrative Tribunals Act, 1985.

4. FACTS OF THE CASE :
4.1 That the applicant is the Postal Assistant (under

‘'suspension) in Barpeta H.O., under the Nalbari Barpeta Division.

4.2 That the applicant after training at Drabhanga joined
ﬁhe Kamrup Division of the department of posts- vide order dated
15.02.1979 in the pay scale of Rs. 260-8-300-EB-8-340-10-360-12-
420~EB—12—480/~ p.m..plus usual allowances. Thereafter, pursuant

to an order dated 15.02.1979 the applicant joined as T.S. Clerk,

Sarupeta Division on 01.03.1979. Since the date of joining the

applicant regularly'contributed in his GPF Account.

| A copy of the order dated 15.02.1979 and charge
report dated 01.03;1979 is annexed herewith and
marked as ANNEXURE- 1 and 2.

Bokin Al dixdlere.

/o~



4.3 v‘ ‘That the applicant while was serving as Postal
Assistant, Barpeta H.O. was served with an order under Memo No.
F1-01/KVP/BPHO/03-04 dated 08.03.2004 by which the applicént was
placed under suspension with immediate effect under Rule 10(1) of

CCS ~ (CCA) Rule,. 1965 in contemplation of a departmental-

proceeding.
A copy of the order dated 08.03.2004 is annexed. ‘
herewith and marked as ANNEXURE- 3.

4.4 That the applicant begs to state that the order dated

08.03.04 was very clear with regard to the granting of
subsistence allowance and it stated that order granting the
sﬁbsistence allowance will be issued separately. However in spite
of there being several répreséntations submitted by the applicant
the respondents did not grant the subsistence allowance for long
_ 3 %lyears which clearly establishes the arbitrariness on the part

of the respondents.

4.5 That the applicént begs to state that after 'long
‘perSUasion and continuous representation the respondenté issued
an order under No. F1-01/KVP/BPHO/E.A. Sikdar/03-04 dated
19.07.07 by which the respondents granted the subsistence
allowance equal to the amount of leave salary which he would have
drawn had he been on half average pay. The respondents also paid
the arrears of subsistence allowances w.e.f. 08.03.04.

| A copy of the order dated 19.07.07 is annexed

herewith and marked as ANNEXURE- 4.

4.6 That the applicant begs to state that being eligible
for contribution the applicant subscribed since the date of his
initial appointment in his GPF account till the date of his
suspension. In the year ending 2001-02 the applicant had a
balancé of Rs. 90,803.00/- in his GPF account. However, after the
suspension of the applicant the GPF contribution was withheld.

A copy of the annual statement of GPF Account for

year ending 2001-02 is annexed herewith and marked

.as ANNEXURE- 5.

Eoniv Mi Sixdere



4.7 . That the applicant begs to state that up to the year

2006-07 the applicant had contributed an amount totaling to the’

tune Rs. 2,87,382.00/— in his GPF account. It is stated that for

the year ending 2008-09 after calculation of interest the balance

'in the GPF account of the applicant has become Rs. 3,35,202.00/-.

A copy of the annual statement of GPF Account forl

the year ending 2006-07 is annexed herewith and

marked as ANNEXURE- 6.

4.8 . That the applicant begs to state that on 23.05.08 the

applicant submitted an application for withdrawal of an amount of

Rs. 2,50,000.00 (two lacks fifty thousand) from his GPF account.

The applicant has got 2(two) daughters and 1 (one) son. The

marriage of the older daughter was fixed in the month of

ADécember' 2008 with an Engineer, who belongs to Kayakuchi,

Barpeta and presently working at Namrup Fertilizer. Therefore,

the applicant who is already in penury due to his prolonged

suspension submitted application for withdrawal of the aforesaid
amount from his GPF account as a last resort for solemnization of

the marriage ceremony of his daughter. However, the respondents

kept ~ the 'matter pending for months together. The applicant,

visited from pillar to posts in the office of the respondents for

release of the aforesaid amount. However, the respondents did not

give any eye to. the grievance of the applicant and sat over the

matter.

The applicant craves leave of the Hon'ble Court to

direct the respondents to produce the application submitted by

the applicant for withdrawal of the GPF amount.

4.9 That the applicant bedgs to state that due to non

release of the aforesaid amount of GPF lying in the credit of his

account the applicant had to postpone the marriage of his"

‘daughter to the month of November, 2009. It is further stated

that respondents resorted to delaying tactics by giving assurance’

of release of the amount claimed by the applicant and made the

life- of the applicant miserable.

Boliu A sixdete.

‘9
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4.10 That the 4' respondent on 25.05.09 passed .an order:
under ‘No. E1/GPF/Class-III/08-09 pertaining to the -application
submitted by the applicant dated 23.05.08 i.e. after a lapse of
1(one) year of distress, stating that as per the advice of the

CGSC, CAT the applicant is not entitled to withdraw the amount

from GPF account till the conclusion of the criminal case pending

against the applicant.

A 'copy of the order dated 25.05.09 1is annexed

herewith and.marked as ANNEXURE-7.

4.11  That the applicant begs to state that the Government of
India vide memorandum No. G.I., F.D., No. D/5439-R. II/28 dated

the 20 October, 1928 while answering to the query whether
payment to a Government servant, who is convicted and dismissed
from service for misappropriation of money, of the amount at

credit in his GPF account could be withheld and adjusted against

a portion of the amount misappropriated very clearly stated that

no portion of the money misappropriated by the official can be

{the applicant in the GPF account has no bearing with the pending
criminal proceedings. The respondents can not withheld or adjust
any amount from the GPF money énd only with the sole purpose to
harass the applicant the respondents are denying the release of

the GPF money lying in the credit of the applicant.

4.12 That the applicant begs'to state that the respondents

lodged 3(three) criminal case against the applicant bearing G.R.

Case no. 246/04, 394/05 and 301/05 before the CJM, Barpeta. In
one case i.e. G.R. Case No. 301/05  the applicant got the"
acquittal from the Court of Learned Chief Judicial Magistrate[

Barpeta. However, of the other 2(two) cases one case i.e. G.R.
Case No. 246/04 is 1lying before the CID which was sent for
Forensic verification of signatures wherein no charge sheet has
been filed till date and in the other case i.é. G.R. Case No.
394/05 the proceedings are pending before the .Chief Judicial
Magistrate, Barpeta.

Eoeu AL 8tk dlere
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4.13 That the applicant begs to state that the money

contributed by the applicant from the date of his joining in the

'GPF. Account belongs to the applicant. The respondents have no
righﬁ to held up the GPF contribution belonging to the applicant.
Moreover, pandency of the criminal case does not give rise to a
right 1in favor of the respondénts to hold up the amount

contributed by the applicant for years together in the GPF

account. However, the respondents failed to quote any Rule which

providés for restricting the applicant from withdrawal of the GPF.

contribution.

4.14 That it is pertinent to mention here that the

respondehts have kept the applicant wunder suspension since

08.03.2004 i.e. for more than 5(five) years till today. Moreover,
no subsistence allowance was granted to the appliCaht till 2007
and on 19.07.07 the respondents issued an ofder granting the
subsistence - allowanée. It is stated that the respondents have
‘made every effort to deprive the applicant from his life and
liberty. However, in the present occasion the respondents by
denying the withdrawal of the GPF amount have broke down the

Constitutional mandate and caused serious illegality.

4.15 That the applicant begs to state that by the impugned

order dated 25.05.2009 the respondents have stated that as per'

the advice of the CGSC, CAT the applicant is debarred from

withdrawal of the GPF contribution. It is stated that there is no;

such Rule in the service law which provides for holding up of the

GPF contribution of an employee. In the General Provident Fund

(Central Services) Rules, 1960, there is no provision made to

hold up the GPF money during the pending criminal proceeding.

Therefore, the respondents have no right to held up the GPF.

contribution of the applicant and the impugned order  dated

25.05.09 is illegal and liable to be set aside and quashed.

ok e AU kgl et |



4.16v That the applicant submitted an appeal on 06.07.09
ventilating his grievances stating that the respondents have no
right to held up the subscription made by the applicant in the
‘GPF account. The épplicant also stated that the marriage of his
daughter is forthcoming and due to non release of the amount of -
GPF he has become unable to start the proceedings and prayed
before the respondents to allow him to withdraw the amount from
the GPF account. However, the respondents on this occasioh also
sat over the matter and did not give an eye on the grievance of
the’applicant.- |
' A copy of the appeal submitted by the
applicant” dated 06.07.09 1is annexed"
herewith and marked as ANNEXURE- 8.

'4.17. That from the facts and circumstances of the case it is.
clear .that the respondents resorting to gross illegalities and
causing serious violation of the Constitutional provisions are
denying the prayer of the applicant for withdrawal of the amount
from the ' GPF account,' The marriage of the "daughter of the
applicant is forthcoming i.e. in the month of November’ 2009 and
due to prolongéd suspension of the applicant i.e. for 5 years and
due to not allowing the applicant to withdraw his GPF
contribution, the applicant has failed to start the proceedings'
of marriage. Hence the présent case is a fit case wherein the
Hon’ble Tribunal may be pleased to pass an interim order
directing the respondenté to allow the applicant to withdraw his
contributions in the GPF account pending disposal of the instant
original application. The applicant has made out a prima facié
case of illegality and arbitrariness on the part of the
respondenﬁs. The balance of 'convenience is in favor of the
appliCanﬁ 'fOr_ such an interim order. He would also suffer
irreparable loss and injury if the interim order sought for is

not passed by the Hon’ble Tribunal.

4.18 That the applicant files this application bonafide for

‘securing the ends of justice.

Fokiu AG Sikdlete



5. GROUNDS FOR RELIEF(S) WITH LEGAL PROVISIONS :

5.1. Because the respondents have committed serious

illegality by denying the applicant from withdrawal of his GPF

Contribution from his account. Hence, the impugned order dated

25.05.09 is illegal, arbitrary and is liable to be set aside and
quashed.

5.2 . Because Government of India vide memorandum No. G.I.,
F.D., No. D/B5439-R. II/28 dated the 29 October, 1928 while
answering to the query whether payment to a Government servant,
who is convicted and dismissed from service for misappropriation
of mcney, of the amount at credit in his GPF account could be
withheld ~and adjusted againstl a portion of the amount

misappropfiated very clearly stated that no portion of the money

misappropriated by the official can be made good from his GPE“

money. Therefore, the actions of the respondents are illegal,

arbitrary and baseless and the impugned order dated 25.05.09 is

liable to be set aside andYQuashed;

5.3 Because the amount contributed by the applicant in the

GPF Account since the date of his joining belongs to him and the

respondents have no right to held up the applicant from

withdrawing the said amount. Hence, actions of the respondents

are in clear violation of the ‘Constitutional mandate and the

impugned order dated 25.05.09 is per-se illegal and is liable to.

be set aside and quashed.

5.4 Because there is no service Rule which provides for

holding up'of amount deposited in the GPF account due to the

‘pandency of any criminal or departmental proceeding. The‘v

respondents with the sole purpose to harass the applicént delay
the marriage of the daughter of the applicant sat over the matter
for months together and passed the impugnéd order dated 25.05.09
without there being any legal basis. Hence, the action bf the

respondents in debarrihg the applicant from withdrawing'the GPF

Eovkin Al girdee



amount in arbitrary, illegal and is in clear violation of Article

14, 16 and 21 of the Constitution of India and the impugned order.

dated 25.05.09 is liable to be set aside and quashed.

5.5 Because the respondents have rejected the application
of the applicant for- withdrawal of the GPF contribution only as
‘per the advice of the CGSC, CAT and failed to reéord any reason
and Rules which provides for to held up the GPF withdrawal

pending criminal proceeding. Therefore, the CGSC, CAT cannot be.

an authority to decide the fate of the applicant and his
daughter. Hence the respondents by citing the advice of the CGSC,
CAT 1n denylng the w1thdrawal of the GPF balance to the applicant

committed serlous illegality and impugned order dated 25.05.09 is

illegal and liable to be set aside and quashed.

5.6 Because from the sequence of events it is clear that

the respondents have issued the impugned order dated 25.05.09 in
clear violation of the Rules holding the field and Constitutional -

provisions which is per se illegal,.arbitrary and contrary to the
Article 14 and 16 of the Constitution of India and has been done
with the sole purpose to make the life of the applicant
miserable. Hence on this ground alone the Hon’ble Court can set

aside andvquash the impugned order dated 25.05.09.

The applicant craves leave of the Hon’ble Court to
advance more grounds both legal and factual at the time of

hearing of this case.

6. DETAILS OF THE REMEDIES EXHAUSTED :
That the applicant declares that he has exhausted all the

remedies available to him and there- is no alternative remedy

avallable to him.

7. MATTERS NOT PREVIOUSLY FILED OR PENDING IN ANY OTHER
.COURT:

The applicant further declares that he has not filed any:

application, writ petition or suit regarding the grievances in

‘ Bokiun Al Lxdese
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respect cf which this application is made, before any other court

or any other bench of the Trlbunal or any other authority nor

such appllcatlon, writ petition or suit is pending before any of'

them

8.  RELIEF(S) SOUGHT FOR: ‘

8.1 fTo set aside and quash the impugned order under Memo

E1/GPF/Class-III/08-09 dated 25.05.09 issued by - the

respondent.

'

B.2 Cost of the application.

b
8.3 | pass any such order/orders 'as Your Lordships may deem

and;groper.

9.  INTERIM ORDER PAYED FOR :

, Pending disposal of. the present original application

‘applicant prays for an interim order of stay of the effect

any

Noﬂ
4uu

the

and

. , . !
operation of the impugned order dated 25.05.09 with a further

dlrectlon to the respondents to release the amount as prayed for

by the applicant vide his appllcatlon dated 23.05. 08 from ﬁhe GPF

account.

i
!

10.  The application is filed through Advocates.

1. PARTICULARS OF THEIPO :

(1) IPO No. T 260 U229
}. (II) Date of Issue : 1%.Fb. 0o _

(ITI) Issued from _ : h-70 .

(IV) Payable at : Guwahati

12 LIST_OF ENCLOSURES :
As stated in the Index.

. .Verification,

Eakin Al sixdoe.
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VERIFICATION

I, Sri Eakin Ali Sikdar, Son of Hazi Hazrat Ali,
aged about 48 years, resident of North Barpeta, Near Petrol
Pump, P.O- Barpeta, Dist- Barpeta, Assam- 781301, do hereby

solemnly affirm and verify that the statements made in the

accompanyihg application in paragraphs ka4, Y%L Ya,4d41, 400 413,448, WIS £ 4.z,

are tfue to my knowledge, those made 1in paragraphs

G2, U3, b U, Y104 YLl © being

matters of records are true to my information derived there

from and the grounds urged are as per legal advice. I. have

not suppressed any material fact.

And I sign this verification on this the 2.day of July,
2009 at Guwahati.

APPLICANT
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CFFICE OFTHE&HLSUPHUZTE]H}T OF POST OF7ICES
FAIRUP DIVISION:GAUUATI—781001 .

tiero FG.B/A—2&/Darhhanga Dated Gaunhati the 15-2-79 .

The following out-sider thrainees after compa®dtion of
theoritical training at Darbhanga will join as temporary clerks,
Kanrup Division in the tine scale of pay 11.260-8-300-EB-8-_340-10_
260-12-420 EB-12.%480/. P.M.plus usual allowances gas admissible frem
tirs to time with effeet. rrem the date of Joining,

The trainees w111 Joinr

a8 T.S,clerks in the post as
showm a:zinst each

The officials wil1l furr ish the requisite Security as

Irescrited for PO clerks and also sign the declaration and other
#llegiances,

1. Shri Eakin Al4 Sirder,cut_sider trairee at Darbharsa
will jein as T.S.Clerk,Serupeta relievisr f; Shri Sa

Jay Kr.Des,R.C
wie o on reldief w411 rereir attrcled ot Scrthner 8.0,

2. Skr
w1311 2cdin ps T

sl
v

Hemer Kuhar eth,out-sider treiree at Dartha: ra
lerk.Serthetzri 5.0 T lievir = Shri Chajdra Kart: Das
¢ en relief will dcin as clerl:, G uhaty H.0 vice vicrrt post.

3, Srri o0 4 Farte Ratha. ovt-sider tr iree at Darthe [ ¢
w111 fcin as T.Clerk,larnrets H.O,

Sd/—(U.Bhattacharjee.)
Sr.Suterinte) dert of Post Offices
Ki nrup Division,Gauhati—7Q1001

joF:) Principal,Pustal Trg.Centre,EErIbazra.

2.7The P(‘.Sf,l.'laster(ﬁ),(i-auhati ho,

~ostnester,ﬁarpeta HO.
oS Saru'uta/SGrhhos/SarthePari.
y 1

«Shri Fkin 11 Sigdar,Trainee ot Darthanra,
C/OPrinc ipal, P.T.C,Darbhar: g,

16.8hri Hemen Frolzth,Tredree at Dartrangs.

c/0 Prinoipml,P.T.C,Darkhanga.
11.8hri Neri Fante Retha,Trediree, ot Derbharga
c/0 Priroipal,P-T-C,Darhharﬁa.
12.5hri Sar joy Er.Dae R/C ot Sarurete,
13.8hri Chardre Fenta Ibs,clerP.Serthelsri.
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T ) ™~
Sy.5ureri tendent of Past Offices )
Kim;uf Division, Gevhati-70100¢1
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Office of the Superintendent of Post Offices : Nalbari Barpeta Division
- Nalbari-781335

Mecmo No : F1-01/ KVP/BPHO/M3-04 Date :: 8.3.04

ORDER

WHEREAS, a disciplinary proceeding against Md. Fakin Ali
Sikdar, PA, Barpeta HO is confemplated.

NOW, therefore, the undersigned, in excrcise of the power
conferred by the sub rule (1) of Rule 10 of the Central Civil Service(CCA)
Rules, 1965, hereby places the said Md. Eakin Ali Sikdar undcer
suspension with immediate cfle L

It is further ordercd that during the period that order shall
remain in force the headgquarters of Md. Eakin Ali Sikdar, PA Barpeta
11O, should be Barpeta and the said Md. Eakin Ali Sikdar shall not leave

the hendquarters without rhtaining the previous permission of the .

undersigned.
(S.DAS)
Superintendent of Post Offices
Nalbari Barpeta Division
Nalbari-781335
Caopy to:-

oV’ 4. Md. Eakin Al Sikdar, PA, Barpeta HO for information. Orders

regarding subsistence allowance admissible to him during the
period of his suspension will be issued separatcly.
2. The PM, Barpeta HO for information and necessary action.
3. The SDl(P)lBarpcta/l’athsala for information.
4. OC
~R v K2 \
Superintcpdent ( f Post Offices
Nalbari Barpeta Division
Nalbari-781335

ANNEXVQE—- 3 y
DEPARTMENT,OF POSTS :: INDIA /
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DEPARTMENT OF POSTS :: INDIA
Office of the Superintendent of Post Offices Nalbari Barpeta Division
Naibari-781335

Memo No . Fi-01/KVP/BPHO/EA Sikdar/03-04 Date :: 19.7.200%

He will glso draw the Compensalory and other allowances agm 3y be admissible
under the provision of rules a¢ on the day o4 suspension,

The official is lo stay in the HQ+o be eligible for subsistence allowance and he
should also {urnish non-employment certificate {os the period of suspencion Lo the DDO who
willmake sure of the condition.

N/ —

(D. Dehingia)
Superintendent of Post Offices
Nalban Barpeta Division
Nalbari-78) 335

Copy to -

\/( Md. Eakin AYi Sikdar, PA Barpeta HO (uls) fov information.
2. The Postmaster, Barpeta HO for inform slion and necessary action
3. o/¢

\

Suptrinteddent of Post Offices
Nalbari-Baspeta Division
Nalbari-781 335
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See Para 1267

UFFICE OF THE DEPUTY DHRECTOI OF ACCOURYS (POSTAL), CUWAHATE - 81405
ANNUAL STATEMENT Ut GENERAL PRUYIDENT FUND ACCOUNIN

Yearof Account... 200002 ... .

Rawwoftnterest.... S 97 A

Missing/ C rediv/ Debits Name of Subscriber Account Opening Deposits Intervst Withdrowais Hasey
Number Balance
(Hs) {Rs) {Rs) (Rs) (M3} e
() ) {Jj (4) (s) 1) in 5
o Y E
o) O ~ 5
o AT IO ISR BN o3
& o\ o \C \o\> AN | (.»O(-'/
> P oV
{
i

Note -

{1) Details of missing credits/debits are given in col }. In case these amounts of the voucirer subscnptionsirefundshvithdiaw a3 vers o™ my s
the subscriber may give the Particulars if amount voucher No.date of encashment, naire of the treasury, head of accowat and the aiet amoent o5t vk
tn thie vast of Non-Gazetted Government Servants, these panticuiars may be furnished by the Head of Offce.
{2317 the subscriber desires 1o make amy alternation in: the nomination already musde s revistd nomination may be sent forthwith s aecurgiine v itn

the rules of the fund. '

(3) Subscribers, who nominated a person/persons othes than a members of histher family, and hes subsequently acquired a famiy. shouhd subsme
a nomination in favour of a member/members of histher family. _

14) The subscriber is requested to satisfy himself / herseH as to the correctness of the statement and 1o brng eroes_1f zny. 1o tive setice ol it

Accounts Officer within three months from the date of its reciept.

*This also inCludes Rs............ooooooonevcvvreerererccerecc s, . .. recieved in earhier years as dutarled delow. but bruwrghi iy acvourt -

subseribar this year. (Includes interest on credits relating to earlier periods.)

02 ~*c -3 Signature .

“S-e0q s 2\ o e 3"".(

Cly - .

c >E fc;,sé— Accounts Offices 4272 v - . © .’
' OO0 The DDA (F) O1O &ee v o om0 7

(6 -c7 Guwahati L

Y, Wls
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FORM 59
Sce Para 12, 67

£ 7

' \1.‘%.0. (A&E)-59
Old No. M.S.0.(T) - 81

OFFICE OF THE DIRECTOR OF ACCOUNTS (POSTAL), GUWAHAT]I . 781003
ANNUAL STATEMENT OF GENERAL PROVIDENT FUND ACCOUNTS

Year of Account.......... .. «svd.2007 o
Rate of 'lntercst..‘ ............................. L
Missing Name of Account Opening Deposits Interest Withdravals | Balance
Credit Subscniber '!.‘ Number Balance :
Debits \ \
(Rs.) (Rs.) (Rs.) | (Rs) (Rs.)
| 2 3 \ 4 5 6 7\ 8
. o J ‘ /
29 (b
J (o7 v ‘ & l (;\
) ~ EN o ! v
€ < 5 = M
3 LA 3 Z < -
X N | & 5 v
¢ () N
4]
Note

Details of missing credits/debits are given in col. 1. In case these amounts of the voucher subscriptions/refunds
withdrawals were actually made, the subscriber may give the Particulars of amount. voucher No. date of encashment.
name of the treasury. head of account and the net amount of the voucher. In case of Non-Gazetted Government S
these particulars mav be furnished by the Head of office.

(2} Ifthe subscriber desires to make any alternation in the nomination already made a revised nomination may be sent
forthwith in accordance with the rules of the fund.

{3)  Subscribers, who nominated a person/persons other than a member of his/her family, and has subsequently acquired
a family. should submit a nomination in favour of a member/members of his/her family.

4} The subscriber is requested to satisfy himself/ herself as 1o be correctness of the statement and to bring errors. if’

any. to the notice of the Accounts Officer within three months from the date of its receipt.
* This also includes Rs

............................................................... received in earlier years as detailed below. but brought
to-account of the subscriber this year. (Includes interest on credits relating to earlier periods)

cnants,

"~

é" Signature

Atstt, A.'c;:oungs Officer (Postal)
“* Guwahati

Lyl

/‘”7”"/’
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DEPARTMENT OF POSTS INDTA
Office of the Supdt.of Post Offices: Nalbari Barpeta Division
Nalbari-781%%5

Md Eakin A} Sikdar

PA. Barpeta HO(U/S)
No E1/GPF Class-111 08-09 | Dated at Naibari the 25-05-2009
Sub: GPF Withdvawal - Case of Md. Eakin Ali Sikdas. PA. Barpeta HOU/S)

Ref: Your GPF 'applicaiion dated 23-05-08

“~
Supdt of %‘(t%

Natbant Barpeta Divizion .
Nalbari-781335

Ao



"‘“l%"‘ | /luuexves -8 :

Date: 06.07.09 i
‘The Chief Postmaster General, i
Assam Circle, Panbazar, ‘ e gy
Guwahati- 1. _ .
|
Sub: - An appeal under Rule 23 of the CCS (CCA) Rules, 1965. ]
Sir, ‘
‘ With due deference and profound submission | beg to lay the following few lines for yourkind .
i consideration and necessary action thereof: ;
i
i That after training at Drabhanga Joined the Kamrup Division of the department of posts vide ;
order dated 15.02.1979 in the pay scale of Rs 260-8-300-EB-8-340-10-360-12—420-EB-]2—480/- p.m.
plus usual allowances Thereafter, pursuant to an order dated 15.02.1979 the applicant joined as T.S
Clerk. Sarupeta Division on 01.03.1979. :
2. That while I was serving as Postal Assistant, Barpeta H.O., an order was served upon me under ’ ‘ :
Memo No. F1-O1/KVP/BPHO/03-04 dated 08.03.2004 by which I was placed under suspension with '
immediate effect under Rule 10(1) of CCS (CCA) Rule, 1965 in contemplation of a departmental |
proceeding.. ' [ °

1 That sir, from the date of my initial appointment [ have regularly contributed in my GPF
Account and as on 2008-09 my total contribution in the GPF Account is Rs. 3,35,202/- (Three lacks
thirty five thousand two hundred and two only).

4, That sir, on 23.05.08, I submitted an application for withdrawal of Rs. 2, 50,000/- (two lacks
fiftv thousand only) from my GPF Account due to the marriage of my daughter and renovation of my
dwelling house. However, for a long period my aforesaid application was not taken into consideration.

5. That sir, after a lapse of one year the Superintendent of Post Officer, Nalbari- Barpeta Division
issued a communication under No. E1/GPF/Class-11/08-09 dated 25.05.09 stating that as per the
advice of the CGSC, CAT, I am not entitled to withdraw amount from my GPF Account till
conclusion of the criminal proceeding. :

6. That sir, as per the service rules the subscription made to the GPF Account by a Government
S the individual contribution of the servant in the account. The amount deposited in the GPF

eventuality Your Honor may take any action.

3

7. That sir, the marriage of my daughter is forthcoming and due to the non release of the amount ‘i
of GPF I am unable to start the* proceedings. Theérefore, on humanitarian ground [ pray before your :
Honor to allow my GPF application dated 23.05.08 and allow me to withdmvy the amount from the f
GPF Account. , '
' |

i

{

{
H

Thanking you

AMM Since?ely Yours
A}.&/ MA. Eovk in A Sikd e .

— Md. Eakin Al sikdar . i
,4_,1 vaenl 4 Postal Assistant (under suspension), ;
Barpeta H.O., Nalbari-Barpeta Div.
Copy to:

1. The Superintendent of Post ofﬁoesA
Nalbari-Barpeta Division, Nalbari- 781335,

‘
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 Origina} Application No. 145 of 2009 A
. SN z
Md Eakin Al Sikdar _ Applicant. é 3% §,,, ‘%
Central Administzative Tribunal e 3
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| Qﬂ Unjon of India & Others_ - Respondents 3 X -
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\“’ 2
e X
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81 " Particulars | Annexure | Page |
No. | _ e o No.
At Written Statement M1+
2. Varification | 1
3. Photo copy of the Clarification/suggestion 1 19 |
| | issued by AD{INV)/CO K i
[ 4. | Photo copy of the Clarification/suggestion 2| 1y
| | _issued by Govt, Pleader _ B |
| 5. | Photo copy of the Clarification/suggestion 3 11k |
issued by CGSC,CAT.Guwahati - : |
(61 Photo copy of the money receipt 4 1724
[ 71 Photo copy of the order issued by Dy. 5 |29- 2y
! Director of Accounts(Postal) Guwahati
8. | C'dpy of théélppeal dated 6.7.09 submitted byil 6 95~ 7]
‘ | the applicant '
" Filed by
Kamilomdah |
d- ¢~ 29
Kankan Das
Addl. CGS.C
Central Administrative Tribunal
Guwahati Bench.
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
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IN THE MATTER OF :

past ©
HALE P §133%

L

g1, BF T
o
(%]

N
\\\A\.Bi\?x\/ o

ok

s | | ' Original Application. No.145/2008

; a;ta'vanésznéi o o
]centramdmm%m“ Md Ealin Ali Sikdar

- » mo-vcclA X li ? —
g - 9 SEP 2!][}9 - oo ‘p_p) cant §
'1‘ - : . | - ,Versus_'.v

Guwahati Bendh B ) :

R =

Union of India & Ors.

» a‘oa.o -Resmndenw

ég\«wﬁ/d 7 élﬂl[("

AND -« -

0

* INTHE MATTER OF :

Wntten statement submitted by the Respondcnts No.
on behalf of ali the Respondent Nos L{ |

. The humble answenng mgpondms
 submit their wntten statement as
- follows :
That 1 9 DMW Dikisgha Som o 15 Dimasionc
@ﬁ%q aa?mﬂ qlgeuf §9f' cdoﬂ;jv&ga/s Kmfe/uvygw;tpaf- Pom)/% B"‘P"F’

.J"

. 8

and Respondenm No Q _in the above case and I have gone through

a copy of the apphcanon served on me and have understood the oontents
o thereof Save and except whatever is spec:ﬁcally admitted in the written

statement, the con‘bentlons and statemenm made m the. apphcatlon may -

be deemed to have 'been demed l am oom.petent and authorized to file

the statement on behalf of thc respondenu; No 1to03.

o, That w1th regard to the statements made in paragraphs 1of

the Original Application the answenng i ng responde‘nts beg to state that Md
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Bakin Ali Sikdar was involved personally in.a Huge amount of N§C/KVP 3

fraud case, so this office obtained suggestion from AD(INV) CO, Guwahati
and accordingly this office consulted with a Govt. Pleader, Nalbari and
CGSC, CAT, Guwahati respectively. As per clarification/suggestion "
provided by Govt. Pleader Nalbari and CGSC, CAT Guwahati the GPF §< ;:
withdrewal as applied for, the release of withdrawal should be awaited
till conclusion of the Criminal Proceedings pending against him, which é
was also intimated to Md Eakin Al Sikdar for information.
A copy of clarificationfsuggestion issued by AD(INV)/ Co,é
Guwahati, GP, Nalbari and CGSC,CAT, Guwahati are N
annexed herewith and marked as Annexure-1, 2 & 3
respectively.
3. That with regard to the statements made in paragraphs 2, 3,
4.1, 4.2, 4.5, 4.6 4.7, 4.10, 4.12, 4.18 & 6 of the Original Application the
answering respondents do not offer any comment.
4. That with regard to the statements made in paragraphs 4.3
of the Original Application the answering respondents beg to state that
while Md Eakin Ali Sikdar was working as NSC/KVP counter PA, Barpeta
HO during the pcnod from 04.04.2000 to 30.6.2002 & 27.9.2002 to
30.6.2003 and 27.2.2004 to 01.3.2004 and as SPM, Barpeta Bazar SO
during the period from 01.7.2003 to 06.1.2004 irregularly allowed
encashment of lost/ stolen KVPs purported to be issued from Barpeta HO
putting the name of fictitious persons as payee misappropriating office
cash to the tune of Rs. 2,02,24,212.00 (Rupees two crore two lakh twenty
four thousand two hundred twelve only).
Again Md. Eakin Ali Sikdar, while working as SPM, Mandia
SO during the period from 29.06.99 to 02.09.99 and as PA Barpeta HO

from 03.09.99 to 05.03.04 committed fraudulent issue/discharge of 6
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Rs.21,35,900.00 (Rupees twenty one lakh thiity five” thousand nine

hundred only).

\
?

MAa ) 07Oﬂ.-\tv '{\:\\;r‘\“\"‘l '

Suspension order was issued’ to Md Eakin Ali Sikdar, PA,
Barpeta HO vide this office memo No.F1-01/KVP/BPHO/03-04 dated
8.3.04, but it could not be delivered to him as he was absconding. Lastly
the said order was delivered to him on 5.8.04, so his suspension become

effective w.e.f. 5.8.04. He did not submit any leave application or

(}WW Irhr

otherwise for his unauthorized absence from duty w.e.f. 6.3.04 1o 4.8.04.
His suspension case is reviewed by the Review Committee comprising 'of
DPS(HQ & Mktg), Guwahati, SPOs, Nalbari and SPOs Goalpara.

S. That with regard to the statements made in paragraphs 4.4
of the‘_On‘ginal Application the answering respondents beg to state that
as Md Eakin Ali Sikdar was involved personally in huge amount of
NSC/KVP fraud case to the tune of Rs.2,23,60,112.00 (Two crore twenty
three lakhs sixty thousand and one hundred twelve only) and as 'by | :
utilizing this huge amount of money, he has already acquired so many
movable and immovable property such as multi storied building at
Barpeta town, big plot of land at his native village Dabaliapara and motor
car etc. and as such he was not granted subsistence allowance as the
very purpose of granting such allowance to a government servant under
suspension is to give financial .support who has no other means of
livelihocod. Further, inspite of repeated instructions to deposit the said
defrauded amount into the government in adjustment of government
loss, the said Md. Sikdar yielded no response and as such subsistence
allowance was not granted to him. After repeated persuasion the said Md
Sikdar deposited voluntarily and willingly a sum of Rs. 92,10,740.20

(Ninety two lakh ten thousand seven hundred forty and paise twenty
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loss and considering the fact that he mlL& ppsxt moré’ mongy to the

government aécount, his snbsistence allowance was granted °
subsequently.
Copy of money receipt is anaexed herewith and marked as

Annexure-4.
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6. That with regard to the statements made in paragraphs 4.8 <o

of the Original Application the answering respondents beg to state that
as Md Eakin Ali Sikdar was involved personally in a huge amount of
NSC/KVP fraud case and as crimipnal cases pending against him in
Barpeta PS case No.101/04 ufs 468/409 IPC, Baghbar PS case
No.42/2005 w/s 409/34 IPC and Barpeta PS case No.130/03 ufs
468/409 1PC in connection with fraud case, so this office obtained
suggestion from AD(INV)JCO, Guwahati and accordingly this office
consulted with a Govt. Pleader, Nalbari and CGSC, CAT, Guwahati
respectively. As per clarificationfsuggestion provided by Govt. Pleader
Nalbari and CGSC, CAT Guwahati, the GPF withdrawal as applied for,
the release of withdrawal should be awaited till conclusion of the
Criminal Proceedings pending against him, which was a'so intimated to
Md Eakin Ali Sikdar for information.

7. That with regard to the statements made in paragraphs 4.9
of fhc Original Application the answering mspondeﬁts beg to state that
while Md Eakin Ali Sikdar was working as NSC/KVP counter PA, Barpeta
HO during the period from 04.04.2000 to 30.6.2002 & 27.9.2002 to
30.6.2003 and 27.2.2004 to 01.03.2004 and as SPM, Barpeta Bazar SO
during the period from 01.7.2003 to 06.1.2004 irregularly allowed
qncaéhmcnt of lost/ stolen KVPs purporﬁcd to be issﬁed from Barpeta HO

putting the name of fictitious persons as payee misappropriating office
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four thousand two hundred twelve only).

Again Md Eakin Ali Sikdar, while working as SPM, Mandia
SO during the period from 29.06.99 to 02.09.99 and as PA Barpeta HO
from 03.09.99 to 05.63.04 committed fraudulent issue/discharge of 6 NS
(VIlI 1ssue) and misappropriated Government money to the tune of
Rs.21,35,900 (Rupees twenty one lakh thirty five thousand nine hundred
only).

By utilizing the huge amount of money so misappropriated
by him, he acquired disproportionate assets such as multi storied
building at Barpeta town, big plot of land in his native village
Dabaliapara, motor car etc. for which selling, transferring of lns property
has already been stopped under PAD Act and as an amount of rupees
more than 1 crore is yet to be recovered from the applicant and as such
no GPF withdrawal could be allowed to him till conclusion of the criminal
case.

A copy of order is annexed herewith and marked as

Annexure-5.

Alicnation landed properties : The Circle Officer, Barpeta Revenu Circle,
Barpeta has issued a letter regarding prevention of sale/transfer,
mutation, mortgage etc. of the landed properties measuring 2(two)
Bighas with house (Patta No.318, dag No. 179) at Village Dabaliapara,
Mouza Ghilazar owned by Md Eakin Ali Sikdar and measuring 2 Katha 3
Lessa with Multistoried building (Patta No. 6 Dag No. 68) at Village
Sonkuchi (Uttar Barpeta) Mouza Ghilazar owned by Mrs Anjumoni
Rahman w/o Md. Eaking Ali Sikdar vide No.BRC/06-07/265 dated
20.7.07.
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of the Original Application the answering respondents heg to state that
as Md Eakin Ali Sikdar was involved in.a huge amount of NSC/KVP
fraud case and as criminal cases pending against him in Barpeta PS case
No.101/04 u/s 468/409 IPC, Baghbar PS case Na.42/2005 u/s 409/34
IPC and Barpeta PS case No.130/05 ufs 468/409 IPC in connection with
fraud case, so this office obtained suggestion from AD(INV}GO, Guwahati
and accordingly this office consulted with a Govt. Pleader, Nalbari and
CGSC, CAT, Guwahati respectively. As per clarification/suggsstion
provided by Govt. Pleader Nalbari and CGSC, CAT Guwahati, the GPF
withdrawal as applied for, the release of withdrawal should be awaited

till conclusion of the Criminal Proceedings pending against him.

9. That with regard to the statements made in paragraphs 4.13

of the Original Application the answering respondents beg to state that
as. Md Eakin Ali Sikdar was involved in a huge amount of NSC/KVP
fraud case and as criminal cases pending against him in Barpeta PS case
No.101/04 ufs 468/409 IPC, Baghbar PS case No.42/2005 ufs 409/34
IPC and Barpeta PS case No.130/05 ufs 468/409 IPC in connection with
fraud case, so this office obtained suggestion from AD(INV)CO, Guwahati

and accordingly this office consulted with a Govt. Pleader, Nelbari and

CGSC, CAT, Guwahati respectively. As per clarification/suggestion

provided by Govt. | Pleader Nalbari and CGSC, CAT Guwahati, the GPF
withdrawal as applied for, the release of withdrawal should be awaited
till ixmclusion _of the Criminal Proceedings pending against him.

10. . C That with regard to the statements made in paragraphs 4.14

of the Original Application the answering respondents beg to state that

as Md Eakin Ali Sikdar was involved in a huge amount of NSC/KVP

fraud case and as criminal cases pending against him in Barpeta PS case
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No.101/04 ufs 468/409 IPC, Baghbar PS case No.42/2005 ufs 409/34
IPC and Barpeta PS case No.130/05 u/s 468/409 1PC in connection with
fraud case, so this office obtained suggestion from AD(INV}CO, Guwahati
and accordingly this office consulted with a Govt. Pleader, N albari and
CGSC, CAT, Guwahati respectively. As per clarification/suggestion
provided by Govt. Pleader Nalbari and CGSC, CAT‘Guwahaﬁ, the GPF
withdrawal as applied for, the release of withdrawal should be awaited
' till conciusion of the Criminal Proceedings pending against him.

11, That with regard to the statements made in paragraphs 4.15
of the Original Application the answering respondents beg to state that
as Md Eakin Ali Sikdar was involved in a huge amount of NSC/KVP
fiaud case and as criminal cases pending against him in Barpeta PS case
No.101/04 u/s 468/409 IPC, Baghbar PS case No.42/2005 u/s 409/34
IPC and Barpeta PS case No. 136[65 u/s 468/409 IPC in connection with
fraud case, so this office obtained suggestion from AD(INV}CO, Guwahati

and accordingly this office consuited with a Govt. Pleader, Nalbari and

ithdrawal as applied for, the release of withdrawal should be awaited

till conclusion of the Criminal Proceedings pending against him.

12. That with regard to the statements made in paragraphs 4.16
of the Ongmal Application the answering respondents beg to state that
as Md Eakin Ali Sikdar was involved in a huge amount of NSC/KVP
fraud case and as criminal cases pending agsiast him in Barpeta PS case
No. 1011()4 ufs 4687409 IPC, Baghbar PS case No.42/2005 ujs 409/34
IPC and Barpeta PS case No.130/05 u/s 468/400 IPC in connection with

fraud case, so this office obtained suggestion from AD(INV)CO, Guwahati
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and accordingly this office consulted with a Govt. Pleader. Nalbari and
CGSC, CAT, Guwahati respectively. As per clarification/suggestion
proﬁtiexi by Govt. Pleader Nalbari exd CGSC, CAT Guwahati, the GPF
withdrawal as anplied fof,, the release of withdrawal should be awaited
till conclusion of the Criminal Pmceedjhgs peﬁding against him.

| 13. That with regard to the statements made in paragraphs 4.17
of the Original Application the answermg respondents beg to state that

as Md Eakin Ali Sikdar was involved in a huge amount of NSC/KVP

fraud case and as criminal (’;’ascs pending against him in Barpeta PS case
No.101/04 u/s 468/409 1PC, Baghbar PS case No.42/2005 u/s 409/34 . '} _(
IPC and Barpeta PS éasa_ No.130/05 u[s'-tlﬁsf 409 IPC in connection with
fraud case, so this office obtained suggestion fmm AD(INV)CO, Guwahati
and acooxﬂingiy this office éonsnlted with a Govt. Pleader, Nalbari and
CGSC, CAT, Guwehati respectively. As per élm’iﬁcation/ suggestion
provided by Govt. Pleader Nalbari and CGSC, CAT Guwahati, the GPF -
withdrawal as applied for, the release of withdrawal should be awaited

till conclusion of the Criminal Proceedings pending against him.,

14. That with regard to the statements made in paragraphs 5.1

of the Original Application. the enswering respondents heg to state that

\ because of the fact that the Applicant is personally involved in huge

amount of NSC/KVP fraud case to the tune of Rs.2,23,50,112.00 (Two
- 'j; ébre twenty three lakhb sixty thousand and one hundred twelve only) and
| by n.mhzmg this huge amount of money, he has already acquired so many
movable apd immovable property for whicﬁ crmnnal cases aninst him
are pending, therefore, the withdrawal of money from GPF cﬁntﬁbution
may be kept with hcld till finalization of criminal case and as per advice

of CGSC CAT Ginwvahati,
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of the Ongmal Application the answering Respondents beg to state
| because of the fact that the Apphcant is personally involved in huge
amount of NbC]KVP fraud case to the tune of R822360 112.00 (Two
crore twenty three lakh sixty thousand and one hundred twelve only) and
by utilizing this huge amount of money, he has already acquired so many
movable and immovable property for which criminal cases against him
are pending, therefore, the withdrawal of money from GPF contribution
may be kept with held till ﬁnalzzahon of criminal case and as per advice
‘bf CGSC CAT Guwéhaﬁ, .

16. That with regard to the statements made in paragraphs 5.4
of the Original Application the answenng respondents beg to state that
~ because of the fact that the Applicant is personally involved in huge
amount of NSC/KVP fraud case to the tune of Rs.2,23,60,112.00 (Two
crore twenty three lakh sixty thousand and one hundred twelve only) and
by utilizing this huge amount of money, he has already acquired so many
movable and immovable property for which criminal cases against him
are pending, therefore, the withdrawal of money from GPF contribution
may be kept with heid till finalization of criminal case and as per advice
of CGSC CAT Guwahati.

17. - 'That with regard ‘to thf: statements made in paragraphs 5.5
of the Original Applicaﬁoﬁ' the answering respondents beg to state that
because of the fact that the Applicant is personally involved in huge
amount of NSC/KVP fraud case to the tune of Rs.2,23,60,112.00 {Two
crore twenty three lakh sixty thousand and one hundred twelve only) and
| by utiltzmgtb_ls huge amount of money, he has already acquired so many
movable and immovable property for which criminal cases against him

are pendmg, therefore, the withdrawal of money from GPF conftribution

"‘:‘,,.’_[\.‘ Lo
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may be kept with held till finalization of criminal case and as per advice
of CGSC CAT Guwahati.

18. That with regard to the sta;cments made in para 5.6 of the
Original Application the aﬁswcﬁng respondents beg to state that because
of the fact that the Applicant is personally iuvoived in huge amount of
NSC/KVP fraud case to the tune of Rs.2,23,60,112.00 (Two crore twenty
three lakh sixty thousand and one hundred twelve only) and by utilizing
this huge amount of monecy, he has already acquired so many movable
aﬁd immovable property for which criminal cases against him are
pending, therefore, the withdrawal of moi)_cy fiom GPF contribution may
be kept with held till finalization of crirninal case and as per advice of

CGSC CAT Guwahati.

19. That with regard to the statements made in para 7 of the O.A ..

the answering respondents beg to state that an appeal was submitted by

the applicant vide his application dated 06.07.2009 to the CPMG, Assam

Circle, Guwahati the reply of which is vet to be received by him and as

such it is not proper to say that no any appliéation is pending with any
other authority.
| A copj' of appeal is annexed herewith and marked as
Annexure-G6.
O. a That with regard to the statements made in para 8.1 of the
0. A the answering rcspondcnts beg to statc that as the order

No.E1/GPF/Class-1lI/08-09 dated 25.05.2009 was issued as per advice

of the CGSC, CAT, Guwabati and in the interest of service, the same

should not be set aside and quashed.
21. ‘That with regard to the statements made in para 8.2 of the

O.A the answering respondents beg to state the Hon’ble Tribunal may not

%\
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issue any order to bear the cost of application considering the gravity of
the misconduct committed by the applicant.

22. That with regaid to the starements made in para 8.3, 10, 11
‘and 12 of the O.A the answering respondents beg to state that they db
not offer any commnt. )
23. That with regard to the statements made i para 9 of tﬁe OA

the answering respondents beg to state the Hon’ble Trinunel will not
issue any stay order considering the seriousuness of the offence and

gravity of misconduct committed by the aplicant.

24, That the application is devoid of any merit and deserved to
be dismissed.
25. That this writien statement has been made bona fide and for

the ends of justice and equity.

It is therefore humbly prayed before
this Honble Tribunal that the present
application filed by the applicant may be

dismissed with cost.

ACentrel. . . L3tveTribunal
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v DEPARTMENT OF POST TNDIA
P“Wm,"%; “ QUFICE OF THE C CHIEF POS STER GENERAL ASSAM C IRCLE,
MEGHDOOT BHAWAN, G AHATL
To, R v o ——J—% =
“The Supdt of Pos, \

Nalbari —Barpeta Division,

<

Nalbari
No. DJV/C-4/04/Pért-II A PDated at Guwahati P22 Z]J 2008
Qub- GPF ‘\.Jvithdrawal _ case of Md Eakin Al Sikdar, PA Barpeta HO (U/8)
9
with reference to your ietter cited above thiis-is-to iptirmate you that amount duc t©
the Govt. oF amount misap by the Govi. servant is aot yeco te-from the’P
final paymeut 10 the sub: r. Hence ,At»h‘e_rg’_igﬁ_‘no_ Eestricﬁan to sanction final
thhdrawa | of GPF to Eakin Al Sikdar. However, you may consult. @ Gp/ CGSC to
see whether ~fre amount due from GPF of the official can te got attached bY y order of 2
in view of the Crimin minal case pending _g_gainu him and 1088 noarred by the ’

court Qf loyv

(JOvt
) , A
, (R Bewas)
Asstt. Director (INV)
Ve the Chief Postmaster General,

Acgam Ch cle, uuw 1ati 7781001,
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To’ ) ./l({o— -
: The superintendent of st offices,
:9 Nalbari Barpef;a pivisior ‘

" ot— Nalvari-781335,

Dated. .._..’—'%liitn Apcil 1109

s

.‘Sub $ - Comment on your letter Nated 18/2/09 regandlng the

withdrawal of G. P.F. Money by Md, Eakin All sikdar,
. postal Assistant Barp" a jead post office ( U/S )

3ir.,

I have the honour to re-ort that 1 have gone through
the relevant papers sent to me {>r my comment en the above sub—.
"R ct. 1 have zlso gome through i:e relevau:t provisions of law
‘i.e. Fmdamntal Rules and ubsi llury dules & Code of Civil »
procedure. The rhotocopy of relevant pr:g\riaions are also enclo-

- sed her ew:i.;ﬂ.l_o

I 4o coament that you c(an release him i.e. Md Eakin

Ali blkdal', postal Asstt. Barpeiai iiead post office ( U/S ) as
ALl Slkdar, postac ~os=ee =

prayea for under the above pCOV"sim‘% of law, In as much as

“a criminal proceeding is contimed with suspension agalnst the
Md Eakin Ali s3ikdar, you should wait till disposal of the
Criminal case i.e, judgements

>
urther, you can discuis the matter with the Central

Govt. Standing Counsel.
NBvoeta.

Enclosed herewith my till ot pleadimg fees,
. 4o+ _

. C)"‘

-
mentrel Aar iatrive Tribunal \T

| SRV WS h«ﬁnﬁn TS Yours falthfully 5

, 0 /q 0 *o’.
-9 SEp 2009 SO Gl >

Kamal Dev Goswami,

Guwaha’ﬂ fench Ass‘tt. Govt. Pleader Nalbar

Enclosure ; RLSERYES a3

"J,), photo copy of fundamental Riles and subsidiary Rulﬂs
__53 and 54,

2) pPhoto copy of code of Civil prs)cedn;ii‘é. Section 6().
3) Bill of Advotate fees, °?
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‘ .. : The Senlor Sumarlntqnﬁént . -
i office of the &SP Nealhari
‘Nalbari.’

af oo

par et Guvizion

’ Sub: Opinioﬁ in respect ol the vithd}awal Qf GPF of
EAKIM ALl S1KDAR, Barpeta. -

| _ Ref: .Your ljetter No.El/GPF/Glas3—i11/08—09

dated 6.5.2009

With reference to tne sub ject cited above 1
J . -
i.ave the honour to inform you that ] have perused VOur

aforesaid letter dated 6.5.20U. { have~gone'through the

{n vour tetter. There i's

facts of the case 88 narrated

I ' .- N )

v ! ] | . " . E
allegation againat the afor mentioned lncgmbept for

involvieng more then 2 Crores
e

misappropriation of{ money

and an FIR bhas been filed and prlice " investigation’ i8

incumbhent Md. Eakim Ali Sik-

-t

going on against the said
?
dar.

You have -also bree ghl. to the notice " of the

fication given by Addl.

»

! undersigned about the oclar

Director  C(INV) Offive of the LG ASSBW circle dated

wherein it nhad provided that. no amount is
| .
recoverable from the PF final

2.7.200%
pavment to the,incumbent.

,' . But it is settled law that the withholding of

——————

the GPEF efte. till the oonclﬂsfﬂn of ipquiry proceeding

S
is permissible hence
-—

tigation the release O

at thiz stage of ¥nquiry and inves-

f the oforesaid GPF may be awailed

e

£ill ‘the disposal of the criminal case etc.

Centrat Auministrarive Tribunal] | S Gautam-Baishya
L2 R (G ST T T MSc., LL.B.. Advocate,
' : GauhatiFHigh Court

- 2 SEP 2009

L
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DIA
RAL ;. A SSAM CIRCLE,

“ QvFICE OF THE CHIEF POSTMASTER GENE ,
MEGHDOOTBHAWAN,GUWAHA’[L - _ l? '

v

M‘%

To, R
“The Supdt of Pos,
Na.lbarifBarpeta Division, s

Nalbari
Dated at Guwahat! 2 :[J 2008

~

No. [NV/C-4/04/Part—II

al — case of Md Eakin

qub:- GPF \_Nithdraw
With referenc® to your iettef cited above this is toint rqate-you that amount duc t0 (
the Govt. OF amount Misappry: sted by the Govt gervant it mot - ecovetable fromm the PF
final p& to the subscriber. Henee - there is 0O restriction 10 sanction final
. withdrawal of GPF to E :n Ali Sikdar. However, You 1ma) comsult. 2 GPp/ CGSC'to
see whether ampount due GPF of the offi e got attached by Ordel of a
court of low in view of the Criminal case pending against ' y
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1 To, . ZW

P < ' The superintendent of Tcst offices,
:’(9 Nalbari Bax:peﬁa pDivisior . — lg(
, O ————r Nalbari-781335. : 4

Dated. ,...-HSth April 009,

e

: ‘Sub s~ Comment on your letter (ated 18/2/09 regar\ding the
withdrawal of G.P. P. Money by Md, Eakin Ali sikdar,
postal Assistant qup"“ Head post office ( U/S )
3

3ir,
1 have the honour to re2-ort that I have gone through
the relevant papers sent to me for my comment on the above sub-
. - ‘*ject. 1 have zalso gone through 1.e relevam: provisions of law,
‘.. Fundamental Aules and 3ubsi lldI'y Aules & Code of Civil

pro cedure. The photocopy of relevant px:oviﬂons are also enclo-
- sed herewith. - '

I «o coement that you can release him i.e. Md Eakin
ali Sikdar, postal Asstt. Barpeia jlead post offlce ( u/s ) as
prayed for under the above provisiims of law, In as much as

~a criminal proceeding is contimied with suspension against the
Md Eakin Ali sikdar, you should wait till disposal of the
Criminal case i.e. judgements

R 4
Further, you can discuss the matter with the Central

Govt. Standing Counsel. .
) P~ o eton
Enclosed herewith my till ot pleading fees,
N

’ . c"’fm""] A‘ ". 1 . . o
. F=h ¥ BIng) D¢
Wii"e:.m SHETER A -

' Yours falthfully6
. > 07
I -2 s o AT
-{ Kamal Dev Goswami,

Guwahati Bench Asstt. Govt, pleader Nalbar
TR =t ‘
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53 and 54,

‘1) photo copy of fundamental i les and subsidiarynulﬂs

v‘ \ p 1 '1'
502\;{ >~ 2) photo copy of code of Civil proceddr'é section 60.
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oy The Senlor super Lhbendent 9 o o
‘ office of the &5F Malbar i Bar peti Dvislon
‘Nalbarl.

’ - Qub: Opinicn in respect of the

.ithdrawal of GPF of
EAKIM ALl SIKDAR, Barpeta. :

| Ref: Your letter No.El/GPf/Glaf@—i11108—09
dated 6.5.2009

Sir,

With reference to tae suhject cited above I

o
j,ave = the honour to inform you that ] have perused your

PSP

aforesaid tetter dated 6.5.20u0. 1 have gone through the

NPT ST,

facts of the case¢ as narratec 1n your jetter. There is

o allegation against the afor-mentioned incumbent foOr

misappropriation of money inwolving more t+hen 2 Crores
and an FIRBR bas heen filed and pelice investigation’ i8

going on against the said incumbent Md. Eakim Ali  Sik-

P ]
dar.

’

You have also broe ght to the notice of the

undqrsigned about the clar fication given by AddlL.

gt
1

Director (INV) Offive uf th: LFMC Assam Circle dated
2.7.200¢ wherein it had provided ;hat no amount 18

recoverable from the PF final pavment to the incumbent.
But it 1is setiled law that the withhotding of
’ the GPF ete.  till the conctrsinm of inquiry proceeding
%§‘ ' is permissible hence at this stage of enquiry and inves-
tigation the release of the nforrsaid GPF may be awaited

¢,
27 4% 1

§§ : till the disposal of the criminal case etc.

Pl L o {
E;\u : ‘ | | ’ » ° (;‘GM//%/\/‘/‘
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Ty 9/ RO TITAETR BRI L ) M.Sc., LL.B., Advocate,
C\% ) } ¢ ' ‘ . Gauhatli High Gourt:
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JT_y

Guwahati Bencﬁ '
TERE e




' | ~ 46
: .

1n view of the ahove fac! and olroumstanogs 1
nereb?y opine that‘this-xg a filo©® gpnereld Q&yment of.
gpr ete mai{ be w‘\thhnld till cont juston of the procee”
ding Dending agains\ he a(oresnid 1nuumbent due Yo the
\nvokvement of the 1ncumbem non ~ace of. mis&ppropri.a.te .
.\ qwindle of =B money et. WO e tune of wOT® £han 2
' grores .I |
t Thanklnz vOou,
. YHurs faithfully R
Lk’
( MT G..Baishyam)
?—Eém, Sr. C.G.S.C., CAl
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thaeoritical training at Darbhanga will jein as temporary clerks

Eam

‘26 i

C o MR SR GSUPERT T DE'T OF POST OFFICrS
YARUR DI’-,'IE;IOZ?:GAL’IEA’TI-71‘~1001

LJ

HER S ?c.B/ﬂ~2?/Dar%harga Deterl Gaurati the 15-~2-79

The following out-sider t¥sinees after comp3dtion of

3

rup Mvision in the tine scale of pay h.260-8—300-VB—8—3h0—1O-
=12-%20 EB_12.Lgn /. ZM.plug ususl allovances as admissirle frem

R with effeet. rrem tha datoe of Joiring,

chuowm 2 zipst each.

he trainecs will ioir as T.S.clerks ip the post as

The cfficials wil3 fur ish the requisite Security as :

Ireserived fer P.O clerks and also sign the declaration and other

Shri gEakin A1i Sindar,ont-sidér trairee at Darbharea

Join - as T.S.Clerk,serupeta relievir r; Shri Sa Jay Kr.D=s R,C .
e reldef vill reraip attected ot Scrther 8,0,
|
Skri erer Fumzr et ovt-sider treiree at Dartha: rg
Sodn s T.Clerk Sertleleps 5.0 relievir - Shri Chardra Kart: Das
“toreldef will icdn ag clerk,Grurati HoO vice vicirt pest.
Skri "ya 4 Forte Falhe ovt_gigder tri iree at Dartha; ¢ ¢
- fein as T.Clerd,Tarvets H.O,
i
S(/~(U.Dhattacharjee.)
Sr.Surerirter dent or Fest Offices
K nrup Invision,Gauhati—781001
trea
T.%he Prireipal, fostad Trg.Centre,Ear}razga.
2.%he Pbstmast;r(ﬂ),ﬁauhati EOQ.
3.0he ostnaster,Thrpeta HO.
Lo 8,54 .KS,Saruyuta/Sthhox/Sarthelpri.

JeShri nkin a14 Siddar,Trainee at Derthanra,
C/OPrincipal, P.T.C, Darbhar.gs .

10.Shrt Heren }~I‘.§-;=‘(‘,h)':r;-i].ee at Darht ange .

C/O Prir\.r:ipzﬂ, P.T-C’Dg‘r’f‘hanga.

11.8hri Peri bont. Retha, Tredree, ot Derthergs,
C/0 Prired ral, P.T.C Dorhhor fa.

I . - .
12.8hri Sor doy Fr.ins R/C at Strurete, ‘ _ : !
13.57r1 Chardre Yenpta Desyelery,Serthelori, : R
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DEPARTMENT OF POSTS :: INDIA —

Office of the Superintendent of Post Offices : Nalbari Barpeta Division
- Nalbari-781335 |

Memo No : F1-01/KVPBPHO/N3-04 | Date :: 8.3.04

ORDER

WHEREAS, a disciplinary proceeding against Md.vF,akin Al
Sikdar, PA, Barpeta HO is contemplated. |

NOW, therefore, the undersigned, in exercise of the power
conferred by the sub rule (1) of Rule 10 of the Central Civil Service(CCA)
Rules, 1965, hé’rcby places the said Md. Eakin Ali Sikdar under
suspension with immediate cffet. | |

it is further ordercd that during the period that order shall
remain in force the headquarters of Md. Eakin Ali Sikdar, PA Barpeta
110, should be Barpeta and the said Md. Eakin Ali Sikdar shall not leave
the headquarters without rbtaining the previous ‘permission of the

undersigned.
CentaAdimiizative Tibunell S/ -
<& Yer proTRR R TS (S.DAS)
R : . Superintendent of Post O'I‘ﬁccs_‘
| . SEP 2009 Nalbari Barpeta Division |
2, %\ | ) Guwniaii Bench Nalbari-781335
AN T e
@% $, (‘ to:- -
Sy ‘opy to: ' | .
%%Q\ XA 1. Md. Eakin Al Sikdar, PA, Barpeta HO for information, Orders
v : . . " L . . . .
| regarding subsistence alfowance admissible to him during the

50N ATaIng = AR
R ﬁi;\ ;- period of his suspension will be issued separately.

%! djf/’?\ 2. The PM, Barpceta HO for information and nccessary action. .
| "‘7;’.‘“"3&) 3., The SDI(P)/Barpeta/Pathsala for information. |
e 4. OC SRR

- *wa
Supcrmtgnd nt of Post Offices

Nalbari Barpeta Division
Nalbari-781335
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DEPARTMENT OF POSTS :: INDIA
Office of the Superintendent of Post Offices Nalbari Barpeta Divigion
Naibari-781335

Memo No. F1-01/KVP/BPHO/EA Sikdar/03-04 Date :: 19.7.2009

been on fegve on half average pay and dearnes< gllowance admissible onthe basis of cuch Yeave

salary till further order.——— —

He will also draw the Compensalory and other allowgnees ag may be admissible
under {he provision of rules as on the day of suspension,

The official is Lo stay in the HQ o be eligible for subsistence allowance and he
should also furnish a non-em ployment certificate {or {he period of suspencion Lo the DDO who
willmake sure of the condiion,

>/ —
(D. Dehingia)
Superintendent of P osy Offre

Nalbari Barpeta Division C@ntial Adms‘n.istraf,iverrm

Nalberi-781335 S R T
C opy to~ Il
\/.( Md. Eakin AYi Sikdar, PA Barpeta HO (uls) for information
2 The Postmaster, Barpeta HO for inform slion and necessary action
LY of/C
\

Sup trimtertdent o Post Offices
Nalberi-Barpcta Division
Nolbari-781 335




ANNUAL STATEMENT UF GERERAL PRUYIDENT FUND ACCOUNTS

FORM 54

See Para 1267

Year of Account... 2001..02.

[ ) 3
Rate of tnterest..... Y. """PA

OFFICE OF THE DEPUTY DIKECTOR OF ACCOURTS (POSTAL), CUWAHATI - 7%16u3

Missing/ C rediv/ Debilts Name of Subscriber Account | Opening Deposits Interest Withdrawals Hamnee
Number Balance

(Rs) {Rs} {Rs) (Rs) [13Y] e
" @ Ui () (5) (6) 1) 5
. ‘!‘ T

W / :

o) Y P L \o
& | | | P
¥ ‘
1
¥

Note :-

(1) Derails of missing credits/debits are given in col 1. In case these amounts of the: voutirer subscnptons/refundsAvithdizwsts wire zotini™s w1,
the subscriber may give the Particulars if amount vouther No.date of encashment, name of the treasury. head of account and the et amuens ©¥ it oo dis
in the vase ul Non-Gazelted Government Servants, these particuiars iy be furnisted by the Head of Office.

(2) 11 the subscriber desires to make amy alternation i the nomination alresdy fade u revistd NOMIAALION Ma be sent Torths ith wi ectorainc v an
the rules of the fund. .

(3) Subscribers, who nominated a person/persons cther than a members of his/her farmily, and hzs subsequernly acquired a famuv, shovld submet

a nominatiun in favour of a member/members of his/her family.

14) The subscriber is requested to satisfy himself/ herself as to the correctness of the statement and 10 bring erznes. if 2ny. 1 the fetice ul 1
Accounts Officer within three months from the date of its reciept.

*This also includes Rs

_ .. recieved in earlier years as detailed delow. but brovehi io sccount of the
subscriber this vear, (Includes interest on credits relating to earlicr periods.)

L Signature
R AN R . - s ey
" - “ ; e o e T e et
?y?* .o ¢~ {Central Admintsirative Triby i (:\ L d g
% : R A Y Accounts Offices #5272 v = .0 % .’
OO The DDA (F) Q10 &= v g
N p ?009 Guwahati \_J'
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FORM 59
See Para 12, 67
OR OF ACCOUNTS (POSTAL), GUWAHATI - 781003
NT OF GENERAL PROVIDENT FUND ACCOUNTS
Year of Account........... ... en03.2007
Rate of 'lnterest..‘ ............................. LR
Missing Name of Accoum\ Opening Deposits Interest Withdragals | Balance
Credit Subscriber "\ Number Balance .
Debits : \
\ (Rs.) (Rs.) Rs) 1 (Rs) (Rs.)
I 2 3 \ 4 5 6 7\ 8
S N,
. o y ' /
24 |k ‘
“[ o 7] v ‘ x I a
~ EN o !

o Ava < = S @
£ & s o M=

“ 3 N 3 Z < .
X | & 5% ot

4 J N

|
' Note -

h Details of missing credits/debits are givenin col. 1. In case these amounts of the voucher subscriptions'refunds =~
i wals were actually made, th

e subscriber may give the Particulars of amount, voucher No. date of encashment.
name of the treasury, head of account and the net amount of the voucher. In case of Non-Gazetted Government Senvants,
these particulars may be furnished by the Head of office.

(2) If the subscriber desires to make any alternation in the no
forthwith in accordance with the rules of the fund.

(3) Subscribers, who nominated a person/persons other than a member of his’her family, and has subsequently acquired
a family. should submit a nomination in favour of a member/members of his/her family.

4} The subscriber is requested to satisfy himself/ herself as to be correctness of the statement and to bring errors. if

any. to the notice of the Accounts Officer within three months from the date of its receipt. -
* This also includes Rs

............................................................... received in earlier years as detailed below. but brought
ber this year. (Includes interest on credits relating to earlier periods)

mination already made a revised nomination may be sen:

L

S S

e,

ERE . "~
e ;
“ TR Y

{‘SL.’A{?’ &
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<

B R
g ghe LTV P
Tedtes PRI

Signature

i A_’ésu; Accounts Officer (Postal)
{ “* Guwahati
i
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- apphication forawithdrawal fiom GPF A0

‘ ( .
Supd of At Biffices '
Nathari Barpeta Divizion
Nalban-781337
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Date: 06.07.09 :
The Chief Postmaster General, '
Assam Circle, Panbazar, :
Guwahati- 1.

Sub: - An appeal under Rule 23 of the CCS (CCA) Rules, 1965. ' i

Sir, :
With due deference and profound submission | beg to lay the following few lines for your kind
consideration and necessary action thereof:

. That after training at Drabhanga joined the Kamrup Division of the department of posts vide
order dated 15.02.1979 in the pay scale of Rs. 260~8-300-EB-8-340-10-360-12-420-58-12-480/- p.m.
plus usual aliowances, Thereafter, pursuant to an order dated 15.02.1979 the applicant joined as TS,
Clerk. Sarupeta Division on 01.03.1979.

KR That sir, from the date of my initial appointment | have regularly contributed in my GPF
Account and as on 2008-09 my total contribution in the GPF Account is Rs. 3,35,202/- (Three lacks
thirty five thousand two hundred and two only).
¢ 2 &,
4. That sir, on 23.05.08, 1 submitted an application for withdrawal of Rs. 2, 50,000/ (two lacks
ousand onl¥) from my GPF Account due to the martiage of my daughter and renovation of my

5. That sir, after a lapse of one year the Superintendent of Post Officer, Nalbari- Barpeta Division
issued a communication under No. E1/GPF/Class-111/08-09 dated 25.05.09 stating that as per the
advice of the CGSC, CAT, I am not entitled to withdraw amount from my GPF Account tjll
conclusion of the criminal proceeding.

-~ H

6. That sir, as per the service rules the subscription made to the GPF Account by a Government
Servant is the individual contribution of the servant in the account. The amount deposited in the GPF ;
Account solely belongs to the Government Servant and the rules provide for the various grounds for
withdrawal of the said amount. The employer can not held up the amount deposited in the GPF
Account by any reason. The amount deposited in the GPF Account of 2 Government Servant does not
come under the heading of retirement benefits. Therefore, there is no valid reason on the part of the
department to held up my deposits in the GPF Account. The department and ctiminal proceedings are
pending and if the result of the proceeding carries something adverse against me, in such an
cventuality Your Honor may take any action. ‘ .

7. That sir, the marriage of my daughter is forthcoming and due to the non release of the amount
of GPF | am iabl€ to start the proceedings. Therefore, on humanitarian ground [ pray before your
Honor to allow my GPF application dated 23.05.08 and allow me to withdraw the amount from the
GPF Account, «

| Corival Biirisbe i raTrbanal
M LR .
Thanking youg sy v P <aTerrorey

. Sincerely Yours

> Guwahati Bench ‘Md. Eakin Ali sikdar
AT W o+ Postal Assistant (under suspension),

oo < e » mm b Barpeta H.O,, Nalbari-Barpeta Div.




